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Installation ot new P.C.O. 

3490. SHRI SYED MASUDAL IIO~ 
SAIN: Will the Minister of COMMUNI-
CATIONS be pleased to state State-
wise names and details of those places 
where new public telephones wiil be 
installed during the current year? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): 'The 
information is being collected and will 
be placed on the tnbh of the House 
later. 

Experts from Italy to study technique 
of cementation of wells in Krishna-

Godavari basin and Palk straits 

3491. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Wi! the Minister of 
PETROLEUM; CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether it is a fact that a team 
of experts f rom Italy will visit India 
to study the technique of cementation 
of wells which had posed some pro-
blems in toe high currents in the 
Krishna-Godavari basin and in th 
Palk Stratts; and 

(b) if so, what are the details in this 
regard? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. SHIV SHANKAR): (a) and 
(b). A delegation from the ENI, a 
State owned company of Iblly, visited 
India in February, 1982 ~nd held de-
tailed discussions, int~r alia, with re-
presentatives of ONGC. Areas of 
mutual interest were identified and 
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ONGC will pursue fUrther action in 
these areas. 

Increase in price of drup' by drug 
manufacturing companies 

3492. SHRI If. N. NANJE GOWDA; 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTII .. IZERS be 
pleased fo state: 

(a) whether any drug !nanufacturing 
company can unilater.ally increase the 
price of any product for whic::h a 
licenCe has been r.ran1.ed by Govern-
ment; 

(b) whether in such circumsta11Ces 
Government can take any action under 
the law and if so, the penal action that 
can be taken in ~uch cases; 

(c) what machinery exists with Gov-
ernment to see that the price fixed by 
Government is changed from time to 
time so that the producers are not 
forced to produce drugs at a loss; and 

(d) the number of ~ases that have 
come to Government's notice where 

the chemical pharmaceutical companies 
have unilaterally increased the price 
and the action taken by Government 
against each one of them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETHOLEUM, CHEMI-
CALS AND FERTILIZERS (SHRJ 
DALBIR SINGH): (a) and (b). In re-
gard to price controlled bulk drugs 
specified in the Drugs (Pd~es Control) 
Order 1979 (DPCO 1.179) unilateral in-
crease in price would amount to viola-
tion of the said order. Such violation 
is punishable under Essential Com' 
modities Act, 1955 under which the 
DPCO, 1979 has been issued. 

(C) and (d). The Drugs (Prices 
Control) Order, 1979 p:-ovides fo'r a 
mechanism fo·i- revising prices of bulk 
drugs and formulatio~1s from time to 
time. As per the provisions o! the 
Order the manufacturers are to submit 
applications for revisiJn in the price 
of bulk drugs and formulations. Such 
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